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Aéazz Ve ’%%_,MMQ".,,.,';_yAppllcant(S)
Oorertove  Rutestin. Cordal

SLec’el Wetfos Aard. oD
Sz s ,W,uﬁtﬂq@éédm Advocates for the applicant(s)

Respondent(s)

/j%;m § 46 ‘ﬁ’ — __'S-_f_ _ _Advocates for the Respondent(s)

Irearned counsel Dr N.K.Singh
for the applicant. Learned Sr.C.G.
S.C Mr SgAli.for the respondents.

RHeard Dr Singh for admission

(.M <

and perused the contents of the
application and the reliefs sought
Application is admitted. Issue

' notice on the respondents by Regis
tered'post. Written statement with-

~——

six weeks. T
List for written ét?étgment and-

further orders on 14.11.96.
Heard counsel of the - pdrt.=t
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*the interim relief prayer. It has
:been submitted that salary of the
-appllcant with effect from 1.2.96
:had not been paid even after she -
v had reported back for duty in
:Imphal. In the circumstances of tiws
rcase, it is ordered that the resp—
:dents shall pay the salary of the—
v applicant with effect from the daf
PSRRI SV ' of her resuming duty in Imphal

’ 1 office after returning from Delhi
:if she was actually working in them
» post of Assistant Project Officer

' in Manipur State Social Welfare

+ Adviscry Board within onéﬂfrom to:
1
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) ' \3 Ck.\»k 14.11.96 ’ Learned counsel Dr N, K‘ '

AL ‘ aingh  for

AN A

. Y Qe . = the applicant. Learned Sr. CGSC Mr’ S.
'7\7’\3*\ A A/(,_ - : Ali for the respondents seeks time for submission

statement.
) uw\ of written stat t |

. : Llst for written statement and further
&_\ \_uifk :
: “orders on 13.12.96. ‘
A

AN | : ' . b
'\Q’\ ' _ Member -
v nkm

) Smwies Raparlt coen oU 1‘”'/ ‘

cw\wa»@ K\,\ ." ;
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13.12.96 Dr.'N.K.Singh for the appllcant

Mc. S.Ali, Sr. C.G.S.C. for _the

respondents. ' . -
. . Written statement has ' not been

submitted. s |

. . List for written statement and
for further orders on 8.1.1997, ‘

s : | : Membere
J ) . . N . . o : ' « .
jyg%»*w[ /./A/-’ ot G (~ Qtr‘d' P / |
B RN
T T ) _
é —2-58 8.1.97 Learned counsel Dr N.K. Singh; for fi?l'l@l
- Y fots e 42 o i veeol ' applicant. Written statement' has not béén
I oty S ‘ . :
o /ﬁe—spﬂ* ot s> —1 . submitted.
‘ List for written statement and further
2/ toribes~ glatement h""/}. * ‘
z/ % sz Z"r : orders on 7.2.97. ‘ ’
% ~ . I Member
nkm o - . R e~ L
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O.A. No.198 of 1996

~;‘» T 10.2.97 Let this case be listed on 14.2.1997.
or— L~ ' | Vice Chdirman

%,é\‘z/ . . 14.2.97 : On:'tfhe’ prayer of Mr. Ali,- Sr. C.G.S.C.
appearing on behalf of the respondents 2 weeks

. further -time *is granted for filing written

2 :7_’2‘5)9_; - statement as last chapce.
/ : A . List on 28.2.1997 for tten statement
D ps 0P e frtd 1997 for wri te

and further orders. ' ‘

' - Eh AappP.eonsmt _ :
g B e - TR %,;\

0 Vice-Chairman
AT
trd
w . \
| 1%8]> -
[3-3-927 |
28.2.97 Ad journed to 14.3.1997.

/' /s/wé'c/a WJ Senved

S k) X~

B s ‘ Vice~Chairman
.7// Wy /7l1.— A S}Qfx_m(m\/'
. N \ p . v
" heh oot MWSMW/%&&{Q_
: L 14.3.97 .Written statement has not yet been
} N or—e &» ) 5 }kmw .. +filed. Mr. S.Ali, -Sr. C.G.S.C. prayes for
7 } W %M‘ .~ further extension of time. Several ~
| | adjournments have been given. I am not’
% - : ' inclined to grant any further time. .
| “ - : List on 11.4.1997 for hearing.
. teh e DLV% _
9 " ﬂ No * b ) had :
o /ﬂo , Vice-Chairman
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11.4.97 There is no representation{on \\\\
| ' behalf of the applicant. Mr S.Ali,  \
v¢&4{@}_‘é117r55nvb:>‘Ob\ learned Sr.C.G.S.C is present For the
f( Ao - | respondefits . However, for the ends of
justice the case 15 ad journed till

w7§,Jwﬂvé’*Wk‘;' 16597.»‘ |

( . . . R
i
“ Vice-Chairman
Py |
15(“ |
' N 15.5 97. . Left over. List on 13.6. 97 for
D v hearing. e
Wt Ham Shedcmemt C e ... Vice-chafrman
,%1\}£§ © N~ &J&N\“A% Jk‘ g ' .'¥«;tv ’

e Mwmgu&m No- ) | ‘ -
443 wilh « PY“\/“" i | ‘
M—p ‘Ne- 163 [ 97 W

.-Jw A - DAL, o, RSN

CGS

669 Pl osermed. Liip
O 2_@ 6‘\9% ' . e

| /’ay &/Lcé’&:) |
' A

20~6~97 On the prayer of Dr.N.K.SIingh
- " learned counsel for the applic¢ant this
case 1s adjourned to 27-6-97 foL
hearlngc

|

nkm , | Vice~Cha%rman
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TR 0.A. No.198/9 &
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4
. 27.6.97 Dr. N.K.Singh, learned counsel appearing on
L1 g . + '
. PR behalf of the applicant prays for two weeks time

to receive further instructions. Mr. S. All, Sr.

C.G.S. C. has no objectlon Prayer allowed.

N ?/13 | List on 11.7.97 for hearing.

¢ /ﬂn (”/“M,(“ o _

Vice-Chairman

w7
trd
al? -
0797 Lop) even . S o
4-2 97
'ﬂy o el “k
é ¥ 4.8.97 ' On the prayer of Dr. N.K.Singh, learned
‘ : rb , counsel - appearing on behalf of. the applicant,
"L ,  the case is adjourned till 6.8.1997.

L~ :
w//g_ /ﬂﬂ List it on 6.8.1997.
Q% ' 2 ' " o ' Vice-Chairman

é—'%/’ﬁf ey Aq)rrw_,:’ b 8(?(/:,;:\/91
Frply Adelt |

8.8.97 Mr S,Ali, learned Sr.C.G.5.C prays for

4 ,
S \'LVL' A—?\v\:\(’/"\”‘ short adjournment, as he is not well.
AR "% 99 7‘%5’7 | Dr N.K.Singh, learned counsel for the

applicant has nc objection.

% ‘ : List on 12.8.97 for hearing.

/18, 572 Vice-Chairman 1
X 5;@( %/b ayer 747 v ()2
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/;;:;) Ve mmylw e Doy
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14.8.97

0.A.No.198/96 A BN

Heard the fearned counsel for the -
parties. Hearing concluded. *Judgment- delivered
in open court, kept in separate’ sheete., The
application is disposed of. No prder as to .

COStS- .t . N

Vice-Chairman
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DATE OF DECISION 14.8.1996

Kumari Ningthoujam Kamala Devi , (PETITIONER(S)

Dr N.K. Singh : _ . ‘ ADVOCATE FQOR THE
: : ' CPETITIONER (S)

VERSUS

Executive Director, Central Social Welfare Board, | RESPONDENT (8)

*'New Delhi and others

Mr S..Ali, Sr. C.G.S.C. ADVOCATE FOR THE
: - RESPONDENT  (S)

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN
THE HON.BLE

1. Uhether Reporters of local papers may be allowed to
sge the Judgment ? .
2. To be referred to the Reporter or not ?

3. Whether their Lordships uish to see the Falr copy of -
the judgment ?

4, Whether the Judgment is to be circulated to the other
Benches 7 ‘

Judgment delivered by Hon'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ . GUWAHATI BENCH

Original Application No.198 of 1996

Date of decision: This the 14th day of August 1997

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman ,

Kumari Ningthoujam Kamala Devi,

Asstt. Project Officer,

Central Social Welfare Board, New Delhi,
now posted at Manipur State Social Welfare
Advisory Board, .

Imphal, Manipur. e Applicant

By Advocate Dr N.K. Singh.
= Versus -
The Executive Director,

Central Social Welfare Board,
New Delhi and others. o eeeses Respondents

By Advocate Mr S. Ali, Sr. C.G.S.C.

BARUAH.J. (V.C.)

In this application the applicant has challenged
Annexure A/8 Office Memoréndum dated 419.2.1996 issued by
the Deputy Director. (SB: Administration), Central Social Welfare
Board, New Delhi, stating that the applicant continued to be
posted as Assistant Project Officer in Manipur State‘ Social Welfare
Advisory Board and also refusing to pay her any TA/DA for

her visit to Delhi and aléo directing her to apply to Manipur

" State Board for leave for the period of her absence from the

State Board, and Annexure-10 Office Memorandum dated 27.4.1996
issued by the Chairman, Manipur State Social Welfare Advisory
Board, Imphal, directing the applicant to submit application of
leave for the period from 6.2.1996 to. 7.3.1996 (the period of

her absence from the State Board), and also prays for further

direction.

Fb—



2, " Facts for the purpose of disposal of this application

are .

At the material time the a.pplicant was working as
Assistant Project Officer in the office of the Mizoram State
Social Welfare Advisory Board, Aizwal. In November 1992 she
was sent on deputation'as Secretary, Manipur State Social Welfare
Advisory Board and her depuﬁation was with effect from 1.12.1992.

She worked there for about four years. By ‘Annexure A/5 order

‘dated 5.2.1996 the applicant was repatriated to her parent

department as Assistant Project Officer (APO for short) which
post she held before deputation. Immediately on receipt of the
Annexure A/5 order the appliéant handed over charge as per
Annexure-7 Certificate of Transfer of Charge and thereafter

proceeded to New Delhi and reported for duty to the Chairman,

Central  Social Welfare Board, New Delhi, on 14.2,1996. However,

by Annexure-8 order dated 19.2.1996 she was asked to go back
to Manipur and join as APO, M/anipur State Social Welfare Advisory
Board, which post she mnever held at any time after she came on
deputation from Mizoram State Sociél Welfare Advisory Board.
Annexure A/8 order further mentioned that she would not be
paid any TA/DA. She was also: directed to apply for leave for-
period of her visit to Delhi. Being aggrieved the applicant submitted
Annexure A/9 representation da}:ed 12.3.1996 to the Chairman,
Central Social Welfare Board, New Delhi. According .to the

applicant the representation has not yet been disposed of.
Hence the present application. |

3. I have heard Dr N.K. Singh, learned counsel for the
applicant and Mr S. Ali, learned Sr. C.G.S.C. The contention
of Dr Singh is 'that she bélong'sA to the Social Welfare Board.

She was transferred to Mizoram and posted as ‘APO. Thereafter,

She€eeecess



she was sent on deputation to Manipur as Secretary, Manipur
State Social Welfﬁre Advisory Board by Annexure A/5 order
dated 5.2.1996. After staying there for about four years she
was repatriated to her parent department. However, the order
of repatriation did not indicate where she should join. Naturally,
the applicant was required to go to Delhi to receive to further
instructions about her - posting. But the Central Social Welfare
Board, New Delhi, directed her to join as APO, Manipur State
Social Welfare Advisory Board, which post she never held at
Manipur after her posting as APO, Mizoram State Social Welfare
Advisory Board. Therefore, by mno stretch of imagination the
applicant could visualise that she should have joinéd at Manipur,
and therefore, she was required to go to Delhi to recive proper
instructibns' about her posting. However, she was denied TA/DA
for her visit to Delhi and she was also asked to apply for leave

for the period spent on visiting Delhi in order to regularise her

absence from Manipur State Social Welfare Advisory Board.

Dr Singh fﬁrther submits that as per direction she went to Delhi

and there was nothing wfong in it. According to him refusal

to pay TA/DA and direction to apply for leave to the applicant
was not bnly arbitrary but also, unfair and unreasonable. Such
direction cannot sustain in law. Mr S. Ali, on the other hand,

has pointed out to Annexure A/8 order dated 19.2.1996 wherein

 the Central Social Welfare Board, New Delhi, directed the applicant

to join at Manipur and that is why, according to Mr Ali, she

should have joined there.

\

4. On- the rival contention of the learned counsel for
the parties it is now to be seen whether the denial for grant
of TA/DA and direction to apply for leave for period spent b.y':.v'th.e
aﬁplicant for visiting Delhi ‘can sustain in law. I have perﬁsed

Annexures A/5, A/8 and A/10. Annexure A/5 shows that the

%/applicant was repatriated to her parent department, but it did

nOt....-..
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not indicate that she should join as APO, Manipur State Social
Welfare Advisory Board and so it was not possible for the applicant
to join in that post immediately on receipt of Annexure A/5.
order. As no place of posting was indicated by Annexure A/5
order it was quite natural for the applicant to go to Delhi, the
headquarter of her parent department, to receive further instructions
about her posting. She joined at the Central Social Welfare Board,

- New Delhi on 14.2.1996. About five days thereafter Annexure A/5
order was issued and only then it was made known to the applicant
that she should join as APQ, Manipur State Social Welfare Advisory
Board. In Annexure-8 order it has been mentioned that she was
not even released from the Manipur State Social Welfare Advisory
Board. But that statément is belied by Annexure A/7 Certificate
of Transfer of Charge. Therefore, in my opinion there was noth'ing
wrong in applicant's visiting Delhi. She is entitled to receive
TA/DA and also the period spent by her for visiting Delhi should
bé treated as on duty. There was no question of hevr'making any

application for leave.

5. In view of the above 1 -direct the respondents to give
TA/DA to the applicant as per rule and also to ‘treat the period

spent by her in visiting Delhi as on duty.

6. With the above observation the application is accordingly
disposed of. However, considering the facts and circumstances

of the case I make no order as to costs.

( D. N. BARUAH )
VICE-CHAIRMAN

nkm
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e GUWAHATT BENCH -

Toes N oA Mo 198/46

5 * BumgotHingthoujan Kenala Devi
o - A -

——

The Executive m.‘mctoi'; the
Central Sociel Welfare Board, |
_ New Delhi and others  Jdii . ol

| Kumg Ningthoujem Kamela Devi
. D/0J late N.Ningthou Singh
~'} AN | ’Asaista_nf Project Officer,
2,5 e  Central Social Welfare Board,
s v ' ‘New Delhi now posted at Manipur
- State Social Welfare Advisory
1 Board, Paona Bazar,- Imphal,ww.tpur,
o Lilong Bﬁzar-,f P,O.& P.S.Lilong
Bazar, Manipur do hereby solemnly
affirm and state that the contents
- of the foregoing application
~ are true and correct to my personsal
knowledge end belief and I have
| not suppressed dny materisl facts.

contddiip/2
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. The Executive Director,Central
Social Welfare Board, ‘Samaj Kalyan
~ Bhavan, B~12 :Ilnstiw,ﬁ‘mal A'raa_

...........

38 Particulars of the Order
against which application

s medei -

(a) The Central Social Welfare Board,
~ " New Delni office Memorandum Noi
F=3/W0/78-Adm(SB) dated 195296
 (b)  Letter NoiP-1~3/¥0/78/admn/SBi
-Adm deted 8346J96 both the Orders/
-letters passed/issued by Deputy
Director (SB Admn) Centrel Social
Welfare Board, New Delhi and,
 {e) . Office &mrandxm Nodll~3/EL/88-89/
" 94 dated the 27th April,1996
issued by the Chatrmenj Manipur
State Social Welfere Adfvisory
Board, Paona Bazer, Imphal.w

: Gbnaequeat upon the expiry of the term

. contdd,.p/3
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of deputation as Secfetaryﬁ Manipur
State Soclal Welfare Advisory Board the
service of the‘ applicant have been
repatriated by the Cheirman; Manipur
State Social Welfare Advisory Board
to her parent Department with effect
from 582996 by an order dated 5.2.96.
The applicant was relieved of from
duty with effect from 502796 As she
have been r_epartriaﬁd to her parent
 Department the applicant reported for
duty to the Central Social Welfare
 Board New Delhi on 142967 However
the applicant was advised on 19:2:96 to
rapoﬁrt tor duty as a.P.O. to Manipur
State Soclal Welfare Advisory Board
111 a specific order is issued and
algo diréct‘éd to gppig for Leavg for

. the period from 6i2/96 from which
‘date she was relieved of and %"qfﬁéﬁ
the day on which she reported for duty

'’ to the Manipur State Social Welfare

- Advisory Board, Imphal only with an
 intemtbon to evade payment of TA/DA
. in favour of the applicant. As the
applicant is entitled to claim TA/DA
. for her journey from Imphal to Delhi
 {fer reporting/joining to Central

* contdsvp/é
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Social Welfare Board, Naw Delhi) and
Delhi to Imphel (for repcrting for

- duty at Mhnipur State Soclal'WQIfare

Advisory Boatd, Imphel es A.P.0s) she
snbmitted applicatian obaecting the
direction to submit the applicationd
As a result her pay have not been k=
not released wieits - O TE, | i
111 dates . |

i1ction

'The applicent sn employee of the
Central Social Welfare Board, New
Delhi have been working as Secretary
(on deputation) at Manipur State

" Social Welfere Advisory Board, Imphal

and consequent tipon the expiry of the
term of deputation she have been posted
as'Assiat#nt_?roject-Ofticer.in the
above said Makipur State Socisl Welfare
Advisory Board, Imphel till todayl

‘The applicant, therefore, decleres

that the subject matter of the order
against which the applicant wants

- redressal is within the Jurisdictien

+ the Central Administrative Tribunal,
Guwahatl Benchy

contdyeiep/55
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t The applicant further declares thaﬁ
‘the application is within the limitation

_ pregeribed in Section 21 of the
\ Adminigtrative Tribunals Act;19854

. 63 Facts of the Case:

(A)  That the spplicant KumiN.Kamale Devi

i while gerving as Welfare Officer got
: promoted to the post' of Assistant

. Project Officer by the Central Social

e Weltare," Board,” New Delhi and posted
at Manipur State Social Welfare

. | Advisory Board, Imphal vide afdex'
Fo it N0/81~Adm(SB-Adm) dated the
20th July,wez.w o

Arnexare-A/1 is the true photostat
copy of the order dated 2647082

(B) That the sppointment of the applicant
- 4‘“ Assistant Project Officer wes
confirmed vidis Order Noi B-i NB/?G-‘
Amn(SBiAdun) dated 2209319894

(C)  That, the Central Social Welfare Board
© by an order NoiFd2-1/F0/86-SBiAdmd |
dated 279581992 transferred and
posted thed epplicent as Assistant
Pmﬁecﬁ | Officer in the office of the
| cohw.zéplé



)

- Mizoram State '%ml Velfare Advisory

Board, Aizwal, 'I‘B.zaram. 1

Azme:m'a-A/3 is the true th:ostat

copy of the order dated 27454924

That the spplicant, while serving
as Assistant Project Officerj(A.P.0,
in short), in Mizoram State Sociel

. Welfare Advisory Board, Alzwal, vas
" appointed as Secretary, Manipur State
- Social Welfsre Advigory Board on
 deputation basis, with effect from

“412§92 for six months in the first -
instence by the Central Social Welfare
Board vide office order NoiF.14/92-8B

..,Mmak dated 261 1@‘92*. The said term

of | appointment was extended till she
was repatriated to her parent

- department, thet is, the Central Social
‘ Welfare Board by an order ﬂoﬂzl'i/?e- |

SB(pt~I1)/89-90/95 deted the 5th Febj96.
issued by the Manipur State Social
Welfare Advisory Board, Imphaldl
'Amem-i-h/h is the tme'phetoatat capy

contdyep/7
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(F)

R
§

Annexure~A/5 is the true photostat

¢

copy of the repatriation order
dated 5.,2.964

That consequent upon her repatriation
to the parent be’partment- the applicant

" reported for duty to the Central
- Social Welfere Board, New Delhi on

144296 after handing over the charges’
on 5:2.96 |

Annexure-A/6 is the true copy of the
. Joining report dated 14:2i96d
- Annexure~A/7 is the copy of the charge

Reportid

‘That on receipt of the joining Report

Central Social Welfare Board issued an

- oiﬂ-éa nﬁemrandm_ﬂﬁo‘%ﬁﬁ-ﬂ%/?&-ﬁm o

(SB) dated 1952306 stating that the
applicant after handing over her charges

;" on 5¢2796 the applicant deemed to

continue to be posted as A.P.Os in the
Manipur State Board till. any specific

érder is issued in this regard. Accord-
I _
ingly the applicant came back to Manipur

and reported for duty to the Manipur
State Scocial Welfare Bdvisory Board,

&,

contdJip/8
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Annexure-A/8 is the ‘true copy of the

() That the Central Social Welfare Board,
o New Delhi by its Memorandum dated 19.2i06
stated that the applicants journey to
Delhi to report for duty is illegal
~ as there is no instruction to report
tc Central Social Welfare Board, Delhi
and as such her journey period, that
is, from 5i2/96 (the date on which she
reported for duty at Delhi) to (the
date on which she reported for duty
~ at Manipur State Social Welfare Advisory
Board,Impham) be thiken as the period
. of absences She was directed to submit
leave application for the above period
to the State Boards

()  That the applicant submitted a
- representation on 129396 to the
Chairman, Central Social Welfare Board,
New Delhi to review the Memorandum
dated 19.2.96 with a request to allow
her to enjoy TA/DA and not to press
her to submit leavé application seeking
leave of absence Lrom 5.2.96 to 843,96
as .the sald period was spent by her
on transit as on duty as per the Order
of repatriation/ .

é@ﬂﬁo ‘P/ 9
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D)

' o

. Welfare Board; New Delhid

Annexure-A/9 is the true copy of the
representation dated 12.3.96

That the Chairmwan, Manipur State Social
Welfare Advisory Board, Imphal in
pursuance of Central Social Welfare
Board, New Delhi letter Noil-3/40/78/
_Adm/w%m;* dated 8ki96 issued an
Office Memo. Now-3/EL/68-89/94 deted

S 27%.96 directing the applicant to

submit 1éavei application for the

' period from 6J2:96 to 743596 for onward

transmission to the Central Social

4 'A'nneme-ﬁl_ﬁé is the true copy of the
. Office Menmorandum dated 27543964

fhat in reispgnse \tov the Orricq;_,%mﬁ%
 dated 27:4:96 the applicant submitted
a representation on 165,96 explaining:

the circumstances under which the

: Iapplieant was unable to submit leave

application but requested the Cheirmen,

" Manipur State Social Welfare Advisory

Board not to press to submit leave

contd. .p/10
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application and to take up her case
with the Central Social Welfare Board
80 that the period from 6.2396 to 7ii3.96
may be allowed to be treated as on |
duty., But 1s was of no effect,

Annesuure~A/11 is the copy of the
representation dated 16,5963

(x) That since the matter remain unsolved
: by the Central Social Welfare Board,
 New Delhl the ménthlf pay of the
applicant have not been released with
|with effect from 152496 ti1l todays

7? TP i

(1)  That the Memorandum Noifl=3/W0/78-Adm
"+ (SB) dated the 19-2-96 dictating the .
applicant to submit leave application
_for the period from 6{i2.96 to 7.3.,96
. treating the seid period which was

S ’sp'en:c by the aﬁplicant on journey

| for reporting ito Central Social VWelfare
¢! Board as absent and thus debaring the

. applicant from claiming TA/DA is to be
o set aside being illegal,violative of
'{ service Rules and thus unconditionalll

contd.sp/19
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(A)

' N
-1 - ‘%{/
That, the reppondents be directed to
i-ésﬁ_e a specific ag contained in the
ﬁemrandaﬁ of 19&2596 s0 as_to treat
the period from 6:296 -to 73596 Vs;'mnt
on transit as on duty th_emby allowing

. the applicant to claim TA/DA

GROUNDS

‘That sonsequent upon the expiry of the

term of deputation as Secretary,
Manipur State Soclal Welfare Advisory
Board and/or on the repatriation the
services of the applicant as Assisfant
Project 'Ofﬂcér to her parent Depart-
ment, that is, Central Soclal Welfare

_ Boardy New Delhi it is required and

essential for the petitioner to Join
or report for duty to Central Social
Velfare Board, New Delhi ag neither the

* letter NoiFi&-2/12/94~SBisdm. issued

by the Central Social Welfare Board;

' New Delhi on 19; 32.*96 Annexure-A/
- nor the Mer N@.&/ﬁp?&-sn(pb-n)/aw;'
95 dated 582596 (Annemm-.\/ ") issued

by the Manipur State Social Welfare |

Mdvisory Board, Imphsl indicated the

contd Jp/i12
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| Thet, asg .the -#ppliomt was never been

y |
%

3

- 12 -

place of posting of the applicant as
A.P.O. At the same time the applicent
. was never posted as A.P.O. in Manipur

priér to her deputation as Secretary,
Manipur State Sociel Welfare Advisory

Board, Imhalﬁ

That in compllance with the order of
the State Board dated 5:2796 the appll-
cant have been relieved of the charges/
post of Secretary, Menipur State Social
Walfare Advisory Board, Imphal just
after handing over and taking over the
charges by signing the T.R.~I on
542496 between the applicant and

- SmtJR.K.Senetombi Remmk Devig After
~ §uch completion of ‘handing over and
' taking over the charges of Secretary,

State Board the appliocant have no post

to continue or have no right to continue

" as A.P.0s in the State Board, Manipur.:
. -Therefore, the applicant have to repart
. for duty to the Central Social Welfare

' Boarg, New Delhi

1 posted @8 A.P.O. prior or subsequent

" con‘bd.=.fp/ 13
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| <
to fhe,deputétion as Secretary, Manipur

'.éoarﬁ, the applicant after handing over
and tgkipgjovérwthe Charges of Secretary
on 5;2.96':u§ it cannot be taken wwER
thlxzhlxzuxxsixslnxlith that the
applicant continued to bevposted as
A.P.0, in Manipur Board ih the absence
of any specific or"speaking order of
postingd The memorandum NoJFel=3/WO/
.78~Admn(SB) dated 19:2796 (Annexure=i/
proves it. Therefore, repbrtihg or
joining by the applicant as AJP.O.
to Central Social Welfare Boaré; New
Delhl 1is not-qnlyijustified and thus
entitled to claim TA/DA but also the
period from 642,96 to 743.96 can not
be treated as absents She need not
submit leave application.

( b) That the applicant have been
' repatristed with effect Iron'5§2ﬁ96
to her parent Department. She requires
to report for duty to Central Social
. Wekfare Board, New Delhi’l To compel
s her to submit ieave'application is
unreasonable, unjustified and illegal
and violative of Joining Time Rules

contd.Jp/14
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*-. and as such the iapugned:ﬁemorandué
dated 19:2,96 is liable to be set asided

(E) That the actions of the respondent
: is one sided and arbitrary., It is
to the detriment of the applicenti
. (F) . That the Office Femorandum dated 19:2396
o made it clear that for allowing the

aﬁplicant:to cgntinue as ﬁ;P:G; in the
‘Manipur State Board the Central Social
Welfare Board needs to issue a specific
gpeaking ordery VTheraforeAthe
Memorandum dated 1942.96 is liable

to be aet-asidaﬁA

(@)  Tat by virtus of the illegal
o '"Hemorandﬁm of 19.2.96 the appliceant
“ds not In regeipt of har monthly salary/
pay with effect from 1§@ﬁbﬁ'tiil todayﬁ
Sfuch illegal order is liable to be
- quashed.

(H) That conseguent upon her repatriation

o she reported for duty in the office of
the Central Social Welfare Board,
‘Few Delhi as per the provisions of
the Service Rules in force and thereafter
to the Manipur State Social Welfare

contd.ep/15
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Advisory Board, Imphal in the light of
the impugned order dated 19.2.96¢

- 15 =

In other wordis after her re_patriation

~ she have- been serving as A P.Os under .

| the Central Social Welfare Board till
today. However, the applicant have
been demied her pay/salary with effect
from 132096 t111 today thoughf pay has
already accmed;3' The right to receive
the pay becomes fundamental right
Hence, the Memorandum of 19.2,96 is
illegale |

(1) That the applicant has the legal right

T to recover her pay/back wages as the
right to receive it becomes fundamental
rights o

83 Interim Order

if prayed fors

Pending final -d_isposdl/deoisian on the
~application the applicant seeks iggue=
(a)direct the .respondents to
release monthly pay for the peried
from 62§96 till date as the said
impugned order was 'passed without

contdssp/16
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considering thé relative positions
of the applicant prior or subsequent
to the impugned orders

94 Betails of the remaﬂies
M @dv .

. The application/representation submitted
© on 12.‘3.’% and 16,5.96 are still left
unattended.

105Matter not pending '

| The applicant declares that the
matter regarding which thia applicafien
haes been made is not pending before
any other author-ity or any other
Bench of the Tribunals

] 11JParticulars of Baak,mart/
Pogtal order in respect of
‘the Application Fee : o W

-7 B - 0 -5 -—?/é
12iDetails of Indexs el QPO GuR ,

+ An index in duplicate containing the
‘details of the documents to be relied
| upon is encloseds
\ 13 1ist of Enclosures i

contdsip/17
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VARIFICATILON

I Kum.Ningthcujam Kamala Devi daughter or lete
ﬂingthau Singh aged about 49 years and Smonths working

as Assistant Project Officer in the Central Social
Welfare Baord, Hew‘nelhi at present postdd in thé
‘Manipur State Social Welfare Advisory Board, Imphal
a resident of Liiong1Bazar,'Mahipur'do*hereby'veriry
that the-conténts.from 1 to Ta‘are true to my personal
knbwledge aﬁd beliet_and that 1 have3notigup§ressed

any'mnterial'ractf

Signature_of the
Applicant,

W Ransba g

Date : 5 -5 1 .
A‘L‘, Q,MU\? o\/‘\w -
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THE CENTRAL SOCTAL WELFARF BOARD

 T0legrnm : . . : - Jeevan Degp,-
ISAHCHASEVAY Co _ : o "Sansad Max
| S I 7. Now Delhi- 510001
o Fud-1/W0/81-Adun(SB.Adun, ) IEE AT Dated; - 26 7. 1982
OFFICE . onbEg IR "T55:7 f“['?

'&.S)O 2)~750~DD 30-900'aro Promotod to the pogtg of Aﬁniotant Projoat .
© Officer in the scale .of ps, 650—30—740—35~810-DB~35 ~880~40~ 1000-ED—40~12OO
until fu;ther:ordorg, The Promotion order ag APO will take effect;from.

the date of the Asaumption of duty as Ascistant Projoct Officor,.'The ;‘5

- ,‘

postings of the 0fficers ag A.P.0s will beo ag follows i~

pr—

S.dio. Name. = State Board to: . State Board to

c ' : which attached ;which posted ag
88 Welfare 0fficer: Assistant Project
_Officor

1e Shri‘M.Ct Saxoena - A -Madhya,Pradeeh o ‘Gujarat .

2, Smt, Suniti'Srivaatava Mddhja Preadegh Mndhyn Pradesh ;

3. Shri S.R. Viswakarma | Madhya Pradoohl.. : Harjnna “}f'jf/ a

4, Shri V. V Pillai Maharashtra. - . = Maharauﬁtra

5. Smt, A, * Rathnan t .. Karnatgka - .o ~."'Tamilnadu"‘._

6, Kum,3ipra Chatterjoe Wost BengdlA‘,' 'kast Bengal;‘

T. Smt. T, Parvathy - - Koranla "" o v Tamilnadu - .

8. Shri A. Anbarasny Tamilnadu T Tamilnady

. : ) ‘ ! , :

J Kum V. Kemala Devi . ppspur . MNanipup L7

O T

( TN, smvastava )
EXECUTIVE Dinpezon”

Shri/Smt/Kum , o : '

~
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THE_CENTRAL 50CIAL WELFARE BOARD A .

JEEVAN DEEP, SANSAD MARG, | S
NEW DELHI-110 001,

Tclegram:
' SANGHASEVA', NEW DELHI

.

~ Lp
NO.F.5-1/WE/76-Adm, (SB. Adm.)  Dated; .Q S 25\5)

OFFICE ORDER

The following Offlcer has been confirmed and
Gppointed substantiYely to the post indicategd belaw in
dccordance with the instructions contained in the Govt,
of India, Ministry of Personnel, Public Grievances and
Pension (Department of ‘Personnel and Training) 0.M, No,
180011/1/86-Estt(D) dated the 28th March, 1988 ;

T Name of thag Scale of pay Name of the OFF{Cer

No. Post appolnted substantively

1. Assistant %.2000-60-2300~ 1, Kum, N, Kamala Devi V
Project "EB~75-3200e

Officer ' 100-3500

e

I Jarn .
(KUSHAL .S
EXECUTIVE DIRECTOR

Kum., N. Kamala Devi,
Manipur State Soclal

Welfare Advisory Board, ,
IMPHAL, ~ o

Copy to; 1. I.F.A. 2. P.& A.0,
3. P.A. to Executive'Directo;, CSWB
4. P.S. to Chairmaﬁ, CSWB A
5. Personal files of al« concerned Off*cers
o | Y;y

- - DDPUTY DIR“CTOR(SB Adm, )

L
v

s
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LHE _CENTRAL soo TAL

A ]
116
 NO.E, }~1,rcyh6ns , Admn ~ {IDATED: .5.1992
*?ZVQv;A: it e rore i
\ . ‘ : Dot
‘ OFFICE  oreeg ‘ﬂgﬂw
: = i ]l
A o /1}1}{!
e IOllﬁWlnG f1e'“ i

transfsr“nﬂ NG
L names wndeé o
urther or’“ﬁ.. I'te
- t9 reportifan duty to the u]ﬁ-‘man/
muﬁat?J§QCi?leelr9r° HdVISOLY Bosrd to which they are..
Adtely aftor, belno relloveﬂ by tn°

Ilnlstrator S*“*e B

‘?«oosteo 1mﬁed
. d

¢€S“CCL’VL (ha;gnan/
Oo[‘d o

Cme———— T
. nhuv_ .. Karnateug Andhra Pradesh State Sogigy
f.‘ -rn ec4 sl 2 g : :

Social Wolfare
H.NO, 3. 4/547,
W2rayanacuua

‘:\’1\/1c"r‘y Bgard
YMCA Comanund
hyﬂp““bﬂd

t

~d o=
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n?Fare O

ttarp® N olhar StQte Saciai
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Pradesh ‘ .
Rejasthan Jammu- & Kashmir State Social

LE R} 2t !

“zlfare Advisory Znard,

Secretariat, Srinagar

l6 Sh E L"Mur hv, Andhra Karnatake Stite Sociol V lfare
E:S .t Project Pradesh Advisorv B-3rd 58, II Main, .-
.i

ra,
(ff S " : ,"_.VVWILkav,L, 551001Ore 560 003

17“. Smt ,’3 1-3*']')\"":'1(9"3—- ©'Ta ;11n9(‘u L ‘;. {
A baer A:qti‘ P o ,
| Pr”JQC“ uf*lcer -
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'L8 Sh A hueraswmmy, Kerala
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s - ’
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2O Sh M

’ "Asstt :Tamilﬁ?¢§ - her 13 at:tg;b301al We lfare

. Advisory B»ird, :
o IC No.9/1790,Sas thamanaal&

{_
3
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0 - - VES At SRR

|23 Sh,: . satoute, Maharashtra Madhyal Draq sh State Social

e hojfr-e Of ficar Asithre Adviesty Board,

et Chir'2analasw oad, Civil

i 'Limes,‘éhooﬁi

‘.1 ‘, ) 51,]'*' .F tie .

Wﬂ24 Smt . Arun1ma Gunta Uttar B

Welfaxe Of¢1cer - Briiingh
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aTC :oHgdar : g% |

Telegram : 'SANGHASEVA' ¢
%:a'tu wsf FEQTI T

THE CENTRAL SOCIAL WEL FARE BOARD |

_',Hm7 T ¥37 . 1 #

ar-12, zez“rzczrvr?m qfaﬂ %rr‘w;am aﬂ‘o ko z‘ro 7% faeeil-110016 |

Conueauent upon her selectlon Kime Ne Kamala Devi, Asstt.Project
OFficpr, wlzoram State Soclal Welfare advisory Board, is appointed
as Secretary" Manlour State Social Welfare advi SOry Board,w.eefs - 1e1241992
1nitTaIly for a parlod of six months.in’ first instance on deputation |
basis on: usual Terms and Conditions of fore¢gen service s amended 3
" from tiﬁe to ‘time by Govermment of . Indla.. ; o

_ '"he othnr mattﬂrs if any not covmrpd in this office order
47 Kum. NeKanala Devi, will be governed by the Rules/Bve Laws of the Central

i SOClgl anfare BOwrd The agppointment would re effective from the
" date ,_,ne'tdjceﬂ ovnr the charge of the post,

mhlb lssues thh the approval of Comoetent Authority.

s AN

— ( S«K.BHATNAGAR ) _
D.JP JIY DIRECTOR(SE, ALl IN)

Kum., m Kamala Devi,

‘Asstte Pr03@ct Offlcer, _ T S |
. Mizoram State Social : R _ _ . i
. Welfere. Advjoory Board, : s ’ : . 1




27 - | AWNEXURE
; ) PHONE @ 220186 & 22<0"5.
CRAM : RAJKALYAN

MANIPUR STATE §OQ§A§ WELFARE
ADVISGIRRY BOLFEH '
PAONA BAZAR, IMPHAL .

..................... - QRDE;% gx {j:}'m -~ Rm N
Imphel the 5th February,'96

&3302/3,}’?@‘-63é?ﬁtmii}/&%m%@/’;f, t= In pursuance of the
lettar No.Fal4-2/12/04-6B-Admn dtd. 19-1-86 from the
Daputy Dﬁimctoza CoS oW eBo,New Delhi, Mm. N, Kemala
Davip Secretary, Manipur State Sccial Welfare Advisory
ﬁaar@el‘mphal is repatriated to her parent Dapartment *
B3 A.P.0, with immediate aeffect.

Further, Smte ReXKo aanatgmi Devi, wWelfsare Qfficer
- t0 take gver the charge of Secmtary in zddition to

is
her normal duties until furbhez ox@en °
‘ s
{R.K. Cngbi Sorciini Devi),
Chairman. .

MEmo . Ho 02 /1 /78-5B{Ptwil ) /B9 -20/95 Dated H-2-R6

Copy tos 1) The Chalrman, C.5.W.Bo.New Dalhl for favour # .
of kind information and necessary actlion.
2) The Deputy Director{SB~Admu},(.5 W B.,New Delhi
' this has a reference to her letier Ng.Fo Me@/ﬂ/
94-5p-Admn dtd. 19=-1=96, : v
3} The Commissiomer{SW),.Gevt. of Mani w,lm hal.
4) The Director(SW), Govt. nof Maninur,Imphal,. '
V6) ®m. N. Kamala Devi, Secretary, State poard,
she has to hand over the charge °f Secretary to
‘ RoKe Sanatem®d Devi, Welfare Officer.
oo 6} Smt. R.K. Sanatombi Devi, Welfars Officer,
o State Bsard.
: 7} The Accountant, State Board.
8) The kelevant File.
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[0 50 X 20epnt e 177 N
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EEEY WS w9 G .
THECENTRALSOCUM_WElFAREBQARD :
VT AT AT
A-12, FERGTTY QfRal, nae wie qife ardo o, af feea)-110016

SAMA Y KALYAN BHAVAN
| B-12, Institutional Assa, Suuth of i.l, T., Now Duathi-130016

. I - AT i a . i e - Q
‘Yo F”e No.ﬁéﬂ:"‘!““}.{_"i‘r‘{élb Ad“]n* (:G) f?Mm- Qntod..vl.()././?/.;!.g.‘.r?.“---...

l"ll?i-:()RANDUI‘1

With referance o Kum.Kamla Devi, A.P.0.'z
(Joinin; Revort dated 14/2/1996) . the undersiqgned
is directad o inform that vide this office lettex
dated 19/1/18496, she was asked to hendover charge
of Secretary to Smt.Sanatomb; Devi, Welfara Of ficer,
and there we -~ pa instructions  far her *to doin '
Central Boerd. State Board in. its  order dated SLL/*A(
F/2/1996. hesreratriated her to her  parent Depart- VV,)¢ Q&$}J

ment as A.P.O.:!but she has. not been relievad by iﬂ

N . . d .

:qf?phemhﬁq_j01n Central Buard. Bence, after handina P(Q W ///

i'0ver charqge of Secretary, Kum. Kamla . Devi, Aa.p.0., -'0AA
congtinues to he pozted as A.P.0. in Meaipur STate ¢ @0

'Board]till any specific order - is ‘issued in this
recard, - ‘ '

It may be noted that no TA/DA "shall  bLe paid
to her Yor her visit to Delhi and she should apply
Lo the State Bo3rd for leave for "the said neriod
of absence from St:s .o Board

.
.

Rllonprs

X (ROMILA CEOPRA)
DEPUTY DIRECTOR (SB 2DMN.)

Rum.Kamla Devi, -
APO




ANNEXURE ﬁ@

-t o V\'b
ks b :

The Chelrmdn,

Ccuira‘ social velfore IDoard,
Sama ] I((llyc: thewan, ‘

12 IYJfliUtIOﬁ‘7 ATCQ,
CSouth of 1.1.T.,

sow Delhi=110716.

Through Propoy Chanoel.

%cfe:» Centxal Scciecl velfarc Doardts 'coocrandun
boaei”q/lb/.?&‘/ ’J"'m(’SP) dtdo ‘{E’:C J.gth Ir‘l\ l’)jdo.

~ .

Subs~ lrayer Ior issupd of s :c01f1 ocrder,

e dan

‘1

“In inviting @ rcierence ;o*mv reonrescntatinn dated

2:96 requesting to review chtral Sociel velfore Doard's
da cd 13 n Ieh, '96 es refeored to

(...

&gmorandu: of even num

rving &s Assistent trsjcct Oificer under

Ze hile I was se

- ~ - - ’
Central Social olfars Doard and vosted a2t lizorem 1 was
- ey b ~ . v [ S oA~ A o L :
allowed 10 serve ¢s bacretary, anipur Stete Social velfare

Advisoryfﬁoard, u.whol on deputation wiih cilcct from ll. ¢;92
10 10,12.9C for a hcrzﬁd/tenm of thrce ycars vide Central
Sociel velferc Docrdts Oxder b Feld=2/52-000kAdinne dated =
'6”J§ 1992 Anncxure I is the t:ue copy of the order datcdt?ﬂ[&.

. 3. Qn the expiry of my term of dnrutatio as secrctary to
théhgan:rar State Social hclfure Adviscry ioard on 10.12.95
the Chairperson, nanlpur State Social: rcifare Advisory Doard

under latter ?b°2/1/7853u(Ptqil)89-Q0/9o dtde 21.12.95 made
a request tc the. Ccntrél oc1a;‘vrlf rc ‘ioard cither to extend
my tema of deputeficn: a Sccfk%éry-or_tb‘cgree to tho'abso Tow
ption of =y scpvice as Secrétdfy to nanipur Stote cociolr
‘velfare Advisory I*crd; Iup&%lléﬂruc copy ¢f the request
letter dated 21,12.95'is at Anfcxurc=IIs
4, Central ‘Soclal .clfzre;f?g%d,_ftx;axlhi hile comnunica-
i3 ng Central Social ?@lfarcfﬁthd's unebility to agrce wiﬁh" 3
- the preposal of the Cheimnarn, ,awlrur State social velfaze ' .

Advisory [pard either for CAtQﬂsiO’ of my term of deputetion
oxrpiicn as “vvretory, Londipur State isaerd directed me
cecrctary to omt, sanatcnli Devi

-~

S Y
o hand cver the charaes ©
ve (Qfficer ubn*rur'state-ﬁoard, Imphal vide letteor iDoFe -

G\M " : s
L
..

| g |
o . %&/ ' ()'G.".t()/wo -620‘ !

cLIG .
14=2412/94=5 0 Adiin, dated 19th Jon. 1926, .2 copy of which-1s
o

o
¢
o
0
=<
o
5
(4]
)
{3
[
Y4
o
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S« In pursuance of the above lctter datcd 190*&96 Chairman,
Fanipur State Social welfere Adv1qory Doard irvsucd on order

being MNo.2/1/78=5i (Pt~11)/89—90/95 dated 5th Feb. 1996 cffcc-
ting repatriation of my service as A.P.U. to the parent Leptt.,
- thet is, Central Social ¥elfare Board with immediate cffoct.

Ibe order further dirscted me to hand over the charge :
of Secretary, Manipur State Social welfare I[vard to suit.
R.K. Ganutonbl Devi, veclfare Offlccr ts vhom olsc directed to
i

take over'the charge of Secr otary. The copy of *the order dated
5.2.96 1s at Annexure-1V,

6. In CUHDJ7ance witi. the order datvc the Sth Feb. 1996 handing
over and taking over fZka of the charncJ between myself and Smt. o~

RoK. ganatombi Devi have been cbsplctvd by signing the BEEX

T.R.I both by me and Sat. H.K "anatowbx Devi on 5.2,96 and thus

I have{béén'relieved cf the ost/chargcs of Secretary, lenipur

$ta%s Social Velfare Advisory anrd Lmihdl “.eoa. 5.,2,96

ﬁQOuSCOOY of ‘he &.R I is as at Annexur; v;

7. As I have been reps trlated tc my vgrgnt Department by the
the Order dated Sth Feb, 96 and relieved of the charges/post
of Secrctary, Maniour state Cuulal helfere Advisory Doard by
51an1ng uhC necessary ToR.-1 I have ouan$tted iy joining report
as A.P. Oo to the oifice of the Lcutrul Social iielfare Doard,
New Delhi on 14.2.56, copy at MHRGXQIG-VL is enciosed for
~ reference, : = |
8. On recezpt of ry JOlnlng v'erort b“}f”al Zocial velfare
- Board to my utter surprise served an OfflCC‘”@lomo;UUﬁ NDo Fao .
1w“/2£¢!8~AgnngSB) dated 19, 2. 96(Hnnexppc»V151 stating tmdt the
Central Social ‘uolfore anrd wnile xﬁ'ﬁg,its* rder/letter
dated 19«1«90 no 1nstruct*on was g1 0. me tc Join Central
- Social h&lfare Soard and the State“ , i ordcr of 5-2-96
repatrxatca me but not rel*eveu of ﬁO,CﬂeblC‘ﬁQ +o join Central
Board, and as such conscqucnﬁ uponn handlng over the charges
of cbrctary it shall be takeq thét‘Q font;nue tﬁ be posted as
A.P.0, in Monipur stete Board tlllfany
" in the regard.

;pcc1fic ovrdsr is issued

Contd/=oee3,
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Further the Memorandum of lgizﬁéélsfafcs that 1 should apply
tc the Sia%eﬁnard for leave for thé-period'from 5.2.96 to 7.3096;
considering this period as my pericd of absence from the state
Board and I shall not Le entitled.to'claim'Tﬁ/gA though I have
reported for duty to Central Social Velfare Doard, iEw Delhi

on 14,2,96,

9. Immediately on 20.2,96 1 havefsubmitted a representation
to the Central Social welfare Poerd with a request tc reveiw
the Memorandum of 19.2.96 but of_ndféffect till to=day. Repre-
~ sentation dated 20.2.96 is at Annexﬁ:e«V&II@.

10. Mow, what I want t¢ bring to §$§ notice ¢f the Central
- Social weliare @oard, New Delbi is ithat -

el

aj Consequent upon [the expirty of my term of deputation as
Secretary, Manlpur State Soclial Welfare Adviscry Doard
and or on the repatriation of my sérvice as A.P.0. to mv
parent Department it is required and essential for me
to join or report to my parent rsepertment i.e. Centrel
Soclal welfare Doard, New Delhi asﬂneither the letter
10, Fo14=2/12/94~5B-Admn, issued by the Central Social
Yelfsre Ioerd, New Delhi on 19,1.96 nor the order Mo,
2/1/78~SB(Pt=11)/89-90/95 issued by the ienipur State
Soclal Veifare Adviscry Board on 5.2.96 indicated my
‘place of posting as A.P.0. ‘At the same time I have never
been posted as A.P.0. in Manipur pricr ts my deputation
- a8s Secretary, lanipur State Social velferce Advisory

b) In compliance with the order, of the State Doerd dated

' 9.2.96 1 have becn relieved of the charge/post of Secre-

tery, Manipur State Board after handing over and taking
over the charges through or vide T.R.~1 did. 5.2.96.,
After completion of handing over and taking over of the
charges of Secretary, State bard I have no post to cone

~ tinue as A.P.0. in the stateiDoard as I have not been
posted earliex as A.P,C. in ithe State cerd, Manipur,

- Therefore I have to report/ijoin os A.FP.U. to Central
bard, New Delhi, S B

¢} As stated above, I have notibcen posted as A.P.O. in
Menipur~Boerd befofe or prior to the deputation as
gecretary, Manipur Bard. Thereforc, @fter handing over
and taking over the charges, of Secretsry Manipur Board

. by Smt. Senatombi Devi iticeninot be taken that I have

- been-'continued to be posted as A.P.O. in Manipur State

vard in the absence of any specific or speaking order
cf transfer and posting, -

LI 0_¢4/";"¢
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d) On the facts and circcumstances of the case as enumerated
ebove my reporting/joining to the Central Doerd as A.P.0.
is Jjustified and I am entitled to In/DA for wmy joining/
reporting at Centrel FKoard, rew Delhi,

€) I have been repatriated with effect from 5.2.96 to my
parent Depertment from Manipur State focrd and relicved.
from the post/charges of Secretary of Manipur Doard and
as such no leave applicetion, which is at all not nece-
ssary, can ke entertained, Since I have been repatricted
I have to report for duty to.Central Saek Board and I
may not be compelled 1o sulmit lcsve application as the
same may. bde unreasonab;e, unjustified and illigal. .

f) Presumming but not admitting that Remorandum o, F.1-3/
WB/T8-Admn (SB) dated 19-2-96 issued by the Central Iobard,
New Delhi is an order of my Transfer end Posting as A.P.O.
at State Eoard, Imphal. I have Joined/reported {or duty
this 8th day of Larch 1996, o :

g} ¥hile I was working as’\Secretary ldanipur State Social

welfare Advisory Board, Imphal onideputation omt. 1.K.

E sanatombi Devi was serving under me as lclfare Officer.

‘ Snt, RoKe Senatombi Dovi is still telfare Gificer looking
after the charge of secretary Menipur fcard. The post
of welfaye Officer is lower in rank and statis +o the
post of Assistant Project Officer: Mow I em cempelled to
work under one junilor officer thereby causing in subor-
dination. Immediste 2ppropriate action is called for,

From the above premises I request yqﬁfto kindiy issue specific
speaking order of my tronsfcr and pcstinéjcs A.P.C. to YNanipur
state Foard with a specific arrangementJEEat'I do rnot work/serve
totus ;) coupled with'
A/DA for my joining/

-under one vho is junior to me in rank ard’

- .'(D

-55 prayexr o allow me to enjoy or to clai@f
'gﬁeﬁorting,vn Central MPoard and therezft
rwtraaéfeg and ﬁosiing as A.F.C. or in the clternative to treat
the entire perlod from 6.2,96 to'703°96 ??.ﬁiriod vi deputation

3

ex {6 Lanipur [oard on

¥

on the full pay which I would have draﬁr ¢d I remained on-dugy

as Secretary in Manipur State Ixerd ia intersst of justice,

For which ect of kindness

e ) _ | i /)
{’;m}&/( el S '.@%\/o S /),/ . //{/1«/\_42),«.{"’\ (44,
——— ", Kamala Devi - ) :
: , Asstt. Project Cificer,.
~ 1 A L "ot
Imphal, v Manipur State Social, Velfare
the 12/ 2/ 395, . 'Advisory Board, Imphal, | |
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)f;RAM . RAJNALYAN

INIPUR STATE SOCIAL WELFARE
ADVISORY BOARD

Paona Bazar, Imphal

Ref. No. .

Date

i L AN
NrAmA A A oa -~

OFFICE MEMO
Imphal, the 27th April,1996

NO 4*3/EL/§8-89/94 - In pursuance'offc.s.d.B's letter No.
F.1=3/W0/18/Admn/AB .ADMN dated 8«4-’-9'6'" KmeN.Kamsla Devi,A.P.0.

is directed to submit an applicationeof leave to this office
immediately for the period from 6-2-96 te 7-3~56 so as for onward
transmission cc the Central Social: Welfa*u Board, New Lelhi since ;

the concerned officer has not yet dppliLQ for leave to this office V.
fer the abcve mentioned perioo.

/

~

-
-

(Smt <R .K.Ongbi aorojlnmy

‘ Chairman,
Memo«.No. 4/3/¥L/88-89/94 [ . o dated, 27-4-96

Copy to:- 1, Tha Deputy Director(SB.Admn). ) r
CSWB.New Delhi for informstion. N

This has a Reference to her letter ROF 1 =3/40/78/ /i
Admn/SB.Admn, dated 8—4-96. oo

A . S

M2, Kn.N. Kamala Dovi,Asstt.Project Officer concerned. P

L B N
2 e e T T ~

3. The Relevant File, B S

i .
sg U\ K, omﬁqb\ 1ifw\c&v“1 (. :

(umt.P K Ongbi uoro;int D31

/ - o AR .5 Chaifman i
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R . S
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The Chairman, '
Manipur otate social Jelfare

Advisory Bodrd, mehalo

Ref, 8= Man&pur sState secial ~elfare Adviscry Beard
Office Memgrandum No. 4-3/EL/638-83/34 dated
the 27th april 1396,

Subi- Submission of chjection therest.

madam, |
I have the honour to lay;the following few lines
tor yeur kind Considerdtion and nece38¢zk action that~

L 5-:"

2 Gun&equent upon the ekpiry of my tesma of appoint-
ment as sSecretary, Manipur ¢ tdte Soclal dslfare Advisory
poard oé deputation I was rellavec of the charye of the
abova sald post of Secretary’ with eifect ftrom 52,96 and
r@patridted to my parent uepdrtment, that is, Central
Secial delfare Board, New Lelhi. This fact hss becn
admitted by the Central Socilel delfare geard, New Lelhi,
45 ¢on be seun from théir letter NOoFed=3/40/78/Admun/

4

SBe e daicd Be4e38e

3s By the order t0.2/1/78-s0(Pt=1I)/89-30/35 dated

the 5th. keb, 1836 o6f the Manipuz 5tate Lecial Adelfare
Advl»axy Boardy, Bnphal hava been repatriates to my
parenc dupdrﬁncnt, that s Cmdtrdé Soclial Aclfare board,
New Delhi. On my revpatriation to mj,paxent gepartment

I have to report for duty‘tbgéegtral social delfare
poara v New Lelhi. AR

o I havc been zepatridtoa
with affect from 5.2.96 from§manigur otate Soclal Jdel-
fare Advisory board and also duly rol‘avem of I have

_my parent yepartment

no pest to continue at Mman ipur utatc Social ~elfare

. mavisory Boaru eny longer asi /have never heen posted

as A.P.U, in this Manipur utatc Social we;Jd re advisory
Beard prLOx to my deputation te this state Board. Thexcfo;e
it is my duty to report to Central Social 4elfare Board,
~New Lelhi, in the absence of @ny instructlon or order

ex the 1like in the regaz@g’.?

P‘TUOQ




_wchare boargd, NeWw Lelhi, !

Ss Only on my reporting or joininﬁ to the cantral

social Jclfare Board, thdt too, in pursuance of the

Manipux state Spcial delfare Advisory focard's order
dated 5.2,96, Central sSocial Jelfare Board, New l.elhi
1ssuec¢ an (ffice Memo randum No.F, 1»3/&0/78-ﬂdmn(¢5)

dated 19.2.9%6 communicating that after handing over the'
charges of Secretary (¢ Shall ba* decmed to be continuegd
to be postec as A.P,.G, in’ FAndpur ~tate Board till. any
Specific oerder is {ssueg by the centra} social welfare _
Ieard. #ecordingly I nave 19ported m‘ualf for duty at_-'
Maniour State bocial Jelfare AGvisory moard, Imnhal,
towever: ng specific order have been issuad or received
from the central coclal vclf&ra Boarg till to~day {n

the regary, In sSuch circumstunccs it w411 not be fadr

on the part of the Central uocial Nelfagro Boarag, so Rlso,
o the P3:rt of Mmanipur ataﬁe ~orclal A:lfare Advisory
Beard to compel me to aubmit leave dppllcation for the
Pericd from 6-2-9¢ to 7-3-96 treating me as- absent during'
this'perfoau , '

6o A3 per the existing hule» governing deputation, on
the expiry of tho term of aeputction, unless otherwige
Specifically providad in the repatriation order, as {n .

the instant case,, the ceputaxionist is requireq to report

ﬁor’duty~to the parcnt fepartmanto 58, I have reported
for duty to the parent Departmtnt Lhdt is central Social

From ;he above'circuﬁs q  s i zeunast you to kindly
not to compell me to bubm;t leave uppl&gution fer the
DL iod from 6=2=406 to 7-4-56 but_tuxthez xequest you to
kinaly tdkﬁ Up the mattey . Qi;hptﬁc ;eutﬁal socizl volfaye'
BOArt, New ;.clhi iu my 1uvour 80 that the puriod‘for

wihich [ have been compellcu to sukbinit leave applic&tion.

-that 43, irom 6=2-3¢ t¢ 1«J~9L may be tizated as on duty

&8 per the existing ruies,

For which act ot kindness ; shall ever pray.

Lated, the 16th Mayé9g ' Yours faithfully.

/b )/ ovufl(ﬁ 15;“

INa ;\ame a Lieyi
A PO, (M Manipur,)
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Kumari Ningthougam Kamala Dgyvi i

;Versus- |

The Executive Director,

Central Social Welfare Board & others.

- AND -

IN THE MATTER WF :

writﬁen Statements submitted by the
Respondent No, 1,
( WRITTEN STATEMENTS )

The humble Respondent begs to
submit his Written Statement

ag follows:w

1) That the humble Respondent begs t0 deem it
necessary to give & brief background of the case
before submitting parawise reply to the application,

The brief background is as follows:

Kumari N, Kamala Devi, APD, wag appﬁiﬁtedl
as Secretary, Manipur State Social Welfare Advisﬂry
Board, on deputation ingfially for a period of 6 months
with effect from 1-.12.1992 ,Her period of deputation ]
was further extended from time to0 time till her repa-

trlatlon to her parent cadre. She joined Manlpur State

Board as Secretary on deputation on 11-12-1992, till

(contdo)
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her repatriation to her pa@rent cadre in Januarpy ,
1996. Though she had requested for extengion of term
of deputatiqn beyond 3 years, this was not coOnsidered
by the C.5.W.B, and her term of deputation was terw
minated., The Chairpersen, State Board was requested
to give the charge of Secretary, State Board to

Smt, Sentombi Devi, Welfare Officer, till a decision
was taken for the appointment of a regular Secretary,
Kumari M& Kamala Devi wag algo given‘directions to
handover the charge of Secretary to Smt, San tobhii
Devi, Welfare Officer (Annexure-R/1) . No further
directions were given to Kumari Kamala Daevi » either
for her transfer from Manipur or to report to CS.HeBa
after her repatriation and ghe wag deemed t0 continue
working in Manipur State Board as APU, However, after
being relisved of the charge of Secretary, Manipux
State Board, Kumari Kamala Devi, came to Delhi and
repOrted for duty in the €,5.W.B. Her joining repO;t
was not accepted in £,5,W.B., ag there had been no
instructions for .her to join c.s.w.B. either by

CB or S.B, and she was @8sked to continue working

in Manipur State Board as APD, till any specific
Orders are issued for her transfer., She wag alsgo A
informed that no TA/DA would be paid t0 her for her
visit to Delhi and gshe was agked tﬁ K% pardd ¢8 hee f8e
apply fDrllenve for the period of abgence, t0 the

State Board Annexure - R/2 . Ihstead of complying

with the instructions of the C,5.W.B., she refused
to accept her pay & allowances from Manipur State
Board (Annexure-R/2) ..Sha a@lso refused to discharge
the duties of APO in the State Board for which a
Memo was igssued by the Chairpersen, Manipur State

(Contd.)



Board, seeking her explanation (Annexure- R/3).
On the interim order of the Hon'ble Tribunal on
19/9/1996, she has been paid her salary for the
month of March 1§96 with effect from 8-3-1996, Her
P2y and allowances for the month of February ,1996

have yet not been paid since she has not submitted

her leave a8pplication for the said period.

2) That with regard to the statements

made in paragraphs 1, 2, 3, 4 & 5 of the application
the Respondentd hawsd no comments, the same being
matters Ofirecord.

3y - That with regard to the statements

made in paragraphs 6(A), 6(B), 6(C) and 6(D) of the
application the Respondentéd ha®é no cemments the

‘same being matters of record.

4) That with regard to0 the statements

mede in paragraph 6(E) of the application the Res-
pendent begs to state that, it is a fact that Mg,

N. MK Kamala Bevi, was asked to hand Cver charge of
Secretary State Board t0 Smt. Sanatombi Devi, and
thus she was deemed to have been repatriated from
the deputatiOn.stt of Secretary ,Manipur State
Boa;d te the post of Asesistant Project Ufficer in
Nanipur itself-buf, she was n0Ot directed to repOrt

t0 the Central Social Welfare Eoard (Annexure-R/4),

(Contd.)
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5) . That with regard to the statements made
in paragraphs 6(F) & 6(G) of the application the
RespOndentg has no comments the same being matters

of record.

6) That with regard t0 the statements made

in paragraphg 6(H) of the application the Respon-

dent begs to state that, a decigion had already been
-taken by the competent authority that the period'
from 5.2-1996 , that is, the date on which she was
repatriated as Assistant Project Officer to 8-3-1996,
that is, the date on which she repOrted in the Manipur
State Board be treated as absence from duty and Ms, N,

Kamala Devi should apply for leave for the said period,

7) That with regard to the statements made in
peragraphs 6(I) and G(J) of the application the
Respondent be;s to state thét he has no comments

the same being matters af recCrd,

8) That with regard 0 the statements made

in paragraph 6(K) of the @pplication the RespoOndent
begs to state that the s@me °is not correct and hence
denied , Iﬁ_fact, the pay and allowance of Kumari

W, Kamala Devi, were not stopped by the Central
Social wglfare.Board but Kumari N, Kamala Bevi refused

to accept the same (Annexure- R/5) .

(contd.)



9) ~ That with regerd to the statments ande
in paragraph 7 of the application regarding relief
sought for the RespOndent begs to state that the
applicant is net entitle any of the relief sCught

for and as such, the application is liable to be.

‘dismissed,

10) That with regard t© the statements made
in'the grounds 0f the @pplication the RespOndent

beés to state that none of the grounds is maintainable
in law as well as in facts and ag such, the appli.

cation is liable to be dismissed,

11) That with regard to the statements made
in paragraph 8 of the appllcatlon the Regpondent
has no comments gince no interim relirf has besn

granted t0 the applicant,

12) That with regard to the statements made
in paragraphs 9, 10, 11, 12 & 13 of the application

the Respondent begs to state that he hag no comments,

13) That the Regpondent begs t0 state that
the application hes no merits and as such, the

sameg is lisble to bg dismisged

That the letter of authority is given

to the Sécretary; Assam State Social Welfare

(Contd. )
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Advisery Boaid by the Joint Director, Central

Sociel Welfare Board, New Delhi dated 19-12-1996,

VER IFICATION

I, Sri éliﬁﬂ*Nﬂ>& <3%4N®@A£%mﬁﬁ53cretary

of the Assam State Social Welfare Advisory Board
8g authorised, do hereby gflemnly declare that the
statements made in the above Written S tatementg
and in paragraphs _ .are true to my
knowledge, those made in paragraphs

are true t0 py information and those made in they
rest are my humbleu submission before this Hon'ble

Tribunal,

I s{gn this verificatien today on _ ([ 4
Yl

day of Feéz;afy’, 1997 at Guwehati,

e,

- ¢

e -,
gocrel®' e

state ST ,
M‘"’ Aéﬁsoﬁ BOﬂé
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REF: 0.A.198 OF 1996.

Ningthoujam Kamala Devi. .. APPLICANT:
=YVersus=

The Executive Director,
the Central Social Welfare Board,
New Delhi and Others. _ «» RESPONDENTS:

IN THE MATTER OF:

Reply Affidavit of the Applicant
to the Written Statement of Res-
pondent No. 1 of the petition.

REPLY AFFIDAVITaOF THE APPLICANT-AN ANSWER TO THE

WRITTEN STATEMENT OF THE RESPONDENT.

l. I, Kumari Ningthoujam Kamala Devi aged

about ¥ pyears serving as Assistant Project Officer,/
Central Social Welfare Board, New Delhi, now posted
at Manipur State Social Welfare Advisory Board,
Imphal a resident of Lilong Bazar,Manipur do hereby

solemnly affirm and state as follows:

2, That, I am the applicant in the above re-

ferred application/petition. I have gone through
4~J> o the COpy.bf the Written Statement of Respondent No.
, gtg. -1 which has been served on the Learned Counsel for

the applicant and understood the contents thereof
and as such I am competent to swear the reply
‘affidavit.

Contd...p/2,
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3. That, the applicant denies the statements/
averments made in the Written statements filed by
the respondent save and except those which are spe-
cifically admitted and the applicant files this
reply affidavit as additional documents/material in

support of the main application/petition,

4. That, with reference to paragraph No. 1 of
the written statement of Respondent No. 1l the appli~-
cant beg to submit that the brief background given
or enumerated by the Respondent in paragraph No. 1
is totally onesided and misleading. The applicant,
therefore, beg to highlight the real background of

the case as under:

i) The applicant was serving as Assis=
tant Project Officer at Mizoram
State Social welfare Advisory Board,
Aizwal as she was posted there vide
order No.F.2-1/F.0/86-SB.Adm .dated
27-5-92, #While serving as Assistant
Project Officer (A.P.O. in short)
in Mizoram State Social Welfare Ad-
visory Board she was appointed as
Secretary, Manipur State Social Wel-
fare Advisory Board on deputation
basis initially for six months with
effect from 1-12-02 vide order No.
F.l 4/92-5B.Adm .dated 26-11-92
(Amnexure-A/4) and the said term of
appointment was extended upto 5-2-96.

Contd....P/3.
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Again, while serving as'Secretary,Manipur
State Social Welfare Advisory Board on
deputation, the Chairperson, Manipur State
Soclal Welfare Advisory Board, having found
the services rendered by the applicant as
satisfactory, recommended the name of the
applicant for appointment as Secretary,
Manipur State Social Welfare Advisory Board
on regular basis vide letter No.2/1/78-3B
(Pt=I11)/89-90/95 dated 21-12-95. However,
before any decision is taken in the regard,
the term of appointment as Secretary,Manipur
State Social Welfare Advisory Board on de-
putation basis became expired and thus
Manipur State Social Welfare Advisory Board
repatriated the services of the applicant

to her parent department, that is Central
Social Welfare Board, New Delhi as A.P.D.
with effect from 5-2-96 vide Order No. 2/1/
78=~3B( pt~11)/89-90/95 dated 5-2-96( Annexure=

A/5).

Anexure=-A/12 is the true copy of
the recommendation letter dated
2.‘."12"95 .

Consequent upon repatriation as A.P.D to
the parent department, that is Central
Social Welfare Advisory Board, New Delhi

it is required and essential for the appli-
cant to join or report for duty to Central

 Social Welfare Board as there was no post

to continue as A.P.QO. in Manipur State
Social Welfare Advisory Board against which
post the applicant can join and as such

Contd.. 0P/4.
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the applicant had no right to continue
as A.P.D. in Manipur State Social Welfare
Advisory Board. As per the existing Rules
governing deputation a deputationist,un~-
less otherwise specifically provided or
mentioned in the repatriation order, as
in the instant case, is required to report
for duty to his/her parent department on
repatriation, The order of repatriation in
the present case, clearly states that the
applicant has been repatriated to parent
department. The applicant, in the absence
of any specific order of posting as A.P.O.
in Manipur State Social Welfare Advisory
Board, cannot be deemed to continue as A.P.D.
in Manipur State Social Welfare Advisory
Board, Imphal. The applicant was never pos-
ted as A.R.0.in Manipur State Social Wel~-
fare Advisory Board prior to, deputation as
Secretary,Manipur State Social Welfare Ad-
visory Board. Accordingly, the applicant,
after repatriation with effect from 5-2-96
reparted for duty to Central Social Welfare
Board on 14=2-96( manexure=A/6).

On receipt or on the acceptance of the appli-
cants joining report,Central Social Welfare
Board issued an Office Memorandum No.F.1-3/
Wo/78-Admn( SB)dated 19-2-96 (Annexure=a/8)
stating that the applicant, after handing

over the charges on 5=2-96 shall be deemed

to continue to be posted as A.P.D. in the
Manipur State Social Welfare Advisory Board
till any specific order is issued in this
regard and the applicant shall submit or
apply for leave for the said period of absence
and no TA/DA shall be paid for her visit to
Delhi.

Contdo ° oP/So

CAMNAY! BIOH OOwiew : iy EIDSD



2

- 5 -

After obtaining such instruction on
19-2-96 the applicant reported for duty to
Manipur State Social Advisory Board on
7-3-96 presuming that the Memorandum dated
19-2-96 was an order of transfer and post-
ing of the applicant to Manipur State Social
Welfare Advisory Board. Since, the applicant
reported for duty to Central Social Welfare
Board on 14-2-96 after due repatriation with
effect from 5-2-96 and thereafter joined
again to Manipur State Social Welfare Advi-
sory Board on 7-3<96 as A.P.D. on the Trans-
fer order of 19-2-96 the intervening period
from 6~-2-96 to 8-3-96 shall be treated as
on duty for all purposes including pay and
allowances. As the intervening period is to i
be taken as on duty for all purposes the
applicant can not be taken as absent on these
days because the said period be treated as
on duty spent by the applicant on transit as
per the order of repatriation and transfer
to Manipur under the provisions of the exis-
ting Rules and as such the applicant is
entitled to claim for T.A./D.A. No leave
application is required to be submitted.

The abplicant, therefore, submitted
a representation on 12-3-96( mnnexure=A/9)
with a prayer to review the Memorandum of
19-2-96 so as to enable the applicant to
enjoy T.A/D.A. As the matter has been kept
unsettled by the Central Social wWelfare Board
the monthly pay of the petitioner was not
released. However on the order of the Hon'ble
Court (Tribunal) passed on 19-9-96 her salary

have been released with effect from 8=3-96

Contd...p/6.
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only withholding still the pay for the
period from 6-2-96 to March, 1996,

Annexure-A/13 is the true copy of
the Order dated 19-9-96.

As it was specifically mentioned in
the Office Memorandum of 19-2=96 that the
applicant shall be deemed to be continued
to be posted as A.P.O. in the Manipur State
Social Welfare Advisory Boerd till any spe-
cific order is issued in the regard the
Manigur State Social Welfare Advisory Board
in the absence of any such specific order
(as the same have not yet been issued),did
" not allot any work to the applicant,debared
from going to the field or from visiting
units by not approving Advance Tour Progra=-
mmes which were submitted to the authority
and thus the applicant lost the chance of
rendering her services as A.P.O. Not only
~ that, ever\ a smallspace was not provided with/
Oy o At Arpnﬂ-% a small room, that too, after great persua-
Has 0P IR ¥ T Representation dated 12-4-96 testified
it. It is therefore clear that it is Manipur
o State Social Welfare Advisory Board which
dit not entrust any work to the applicant
but not the applicant who refused to discharge
the duties of A.P.0. in the State Board. '

Annexure-A/l4 is the true copy of the
representation dated 12-4-96,

5. That, with reference to paragraph No. 2 of the
written statement of Respondent No. 1 the applicant

beg to say that in paragraph No. 2 of the Statement it
has been categorically stated by Respondent No. 1 that

Contdo . .P/7.
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Respondent No. 1 have no comment to the averments
made by the applicént in paragraph No. 1 to 5 of the
petition thereby meaning that the order/direction
given under Memorandum/order of 19-2-96 by the Res-
pondent No. 1 to submit an application for leave for
the period from 6-2-96 to 8-3-96 was with an inten-
tion to ewade payment of T.A/DA to the applicant.It
means that the applicants claim that the interven-
ning period ffom 6~2-96 to 8-3-96 shall be treated as
on duty for all purposes including pay and allowances
and thus the applicant is entitled to claim T.A./D.A.
for the said period as the said period was spent by

the applicant on transit.

6 That, with reference to paragraph Nos.3,5,7
and 12 of the written statement the applicant beg to

say that she has no comment.

7. That, with reference to paragraph No. 4 of
the application/petition the petitioner/appliéant&%%—
deny the statement that consequent upbn the handing
over of the charges of Secretary, Manipur State So-
cial Welfare Advisory Board to Smt.Sanatombi Devi the
applicant shall be deemed to be repatriated to the
post of A.P.O. in Manipur itself because on the ex~ -
piry of the term of deputationras Secretary, Manipur
State Social Welfare Advisory Board she have been re-

patriated to her parent Department, that is, Centfal

Contd...p/8.
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Central Social'welfare Board vide order dated 5=2-96
as A.P.0. It can not be taken or bg deemed that she

‘have been repatriated to as A.P.O. in Manipur itself

for the simple reason that there was no post of A.P.O
of Central Socisl Welfare Board,Delhi kept attach to
Manipur State Social Welfare Advisory Board prior to
the deputation of the applicant/petitioner as Secretary
to the Manipur State Social Welfare Advisory Board or'
at the time of expiry of the term of deputation of

the applicant so that she can continue or join as A.PaOQ
in Manipur State Social Welfare Advisory Board. At the
same time just prior to her appointment on deputation

as Secretary, Manipur State Social Welfare Advisory
Board she was not posted to Manipur as A.P.C. The appli-
cant after handing over the chamges on 5-2-96 it can
not be taken that the applicant'continued to be posted
as A.P‘O.'in Manipur Board in the absence of any spe-~-
cifié or spegking order of boéting as A.P.0. in Manipur

- Board and as such reparting or joining by the applicant

as A.pP.C. td Central Social Welfare Board, New Delhi

is not only justified but is a must and thus entitled
to claim T.A./D.A. for thke period from 6-2-96 to 7-3-96,
This intervenning period cannot be taken/treated as

absent. She need not submit leave application.

8. That, with reference to paragraph No. 6 the

applicant deny-the statement made therein and beg to
contd.oop/go
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submit that the applicant an employee of the Central
Social Welfare Board, New Delhi holding the post of
A.P.O. in Mizoram State Social Welfare Board,was
appointed as Secretary on deputation, Manipur State
Social Welfare Advisory Board, Imphal. On the expiry
of her term of appointment as Secretary,Manipur Board
she was repatriated as A.P.O. to her parent Department,
that is, Central Social Welfare Board, Delhi with
effect from 5=-2-96, €onsequent upon such repatriation
she reported for duty at Delhi Board on 14~2-96. How-
ever on receipt of the joining report she was posted
as A.P.0O. in Manipur Board by an order No. F=-1-3/w0/
78-pdmn(SB) dated 19-2-96 which was virtually an order
of transfer and posting of the petitioner as A.P.O. in
Manipur Board. Accordingly the applicant reported for
duty on 7-3-96 to Manipur Board. Since the period from
6-2-96 to 7-3-96 was spent oﬁ transit/journey:ﬁénnot
be treated as absent from duty as permissible under
Rules. Hence N. Kamala Devi cannot be dictated or forced
to submit or apply for leave in violation of the exis-
ting Rules. She need not submit leave application.The
authority is bound to treat the period spent as on

duty for all purposes.

9. That, with reference to paragraph No. 8 of the
written statement the applicant deny the statement made
therein and beg to say that the applicant spent the
period from 6-2-96 to 7=-3-96 on duty for reporting to
Delhi Board and again for joining in Manipur Board.
However, to esiade payment of T.A./D.A. etc to.the appli-
cant Central Social welfare Board dictated the applicant

Contd..p/10.
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to submit/apply for leave of absence for the said
period illegally or against the Rule. The applicant
did not éomply with the illegal order as a result of
which Delhi Board kept the matter flouted or unsolved/
unsettled inspite of the submissioné of a repiesenta-
tion by the applicant in the regard (Annexure-A/9).
As the matter left unsettled her pay with effect from
1-2-56 was not [.yxeleased. However on the order of the
Hon'ble Court passed on 19-6-96 her salary have been
released with effect from 8-3-96 only but still with
holding for the period from 6-2-96 to 7=3-96 illega-
"lly. Therefbre'qgestion of refusal to acéebt the pay
does not arise. In fact, demage have been done to the
petitioner by withholding the pay. T.A. D.A. etc for
the above period because there will be an artificial
break'in her service. Hence the‘authority be directed
to treat the period as on duty for all purposes and

release pay, T.A. D.A. etc. in the interest of justice.

10, That, with reference to paragraph No. 9 of

the written statements the petitioner/applicant deny
the statement made therein and beg to reiterate the
averments/submissions made in.para No. 7 of the éppli-
catiop. Hence the petitioner is entitled to the relief

sought for therein,

11. That with reference to paragraph No. 10 of
the written statement the applicant deny the state-
ments made therein and beg to reiterate the state-

ments made in the ® GROWNDS "%.

Contd...p/11.
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12, That with reference to paragraph No. 1l of

. the ﬁritten statement the petitioner deny fhe state-
ments made therein in as much as the pay/salary for

the period from 6-2-93 to 7-3-96 have not yet been
reléased by the Delhi Board. The statement of the Res=-
pondent is nothing but to mislead the Hontble Tribunal.

13. That with reference to paragraph No. 13 of the
written statement the petitioner while denying the
statement therein beg to submit that the written state-
ment of the Respondent in all stages are misleading,

miconstrued the facts and thus liable to set-aside in
limine.

VERIFICATION

I, Kumari Ningthoujam Kamala Devi D/O. Late

N. Ningthou Singh aged about 50 years working as Assise~
tant Project Officer in Ceﬁtral Social Welfare Board,
New Delhi ét'present posted in the Manipur State Social
Welfare Advisdry Board, Imphal do hereby solemly de-
clare that the statements made in paragraph No. ] to 13
are true to my Knowledge, those made in paragraph No.

are being matters of ;ecords'are thue to my know~
ledge derived therefrom which I believe to be true and

humble submissions before this Hon*ble Tribunal.

Dated/Imphal, ' SIGNATURE OF THE APPLICANT:
s e O 09 e D N, Rprala
. /2720 7%, ADVOCATE. %7/ 2/ 92 .

. I -l

[ S

T

RSt LI W €7 ARy
<REgAT) B:AF COuRY :::wm_ el



AlrC 55

/Qnmxwat\~
tV
P
w 9
MANIPUR STATE SOCIAL JELFARE ADVISORY BOARD
, PAONA BAZAR IMPHAL 7
Ne,2/1/78=-SB(Pt-11/89~00/95 Dated 21-12-95

Te
The Chairman
Central Secial Welafre Beard
Samaj Kalyan Bhavan
B-12 Seuth of I,T,I,
New Delhi=- lleel6

Subt= Appeintment ef Secretary, Manipur State
Secial Welfare Advisery Beard,Manipur,

Sir,

In invitin§ a reference te Cetral Secial Welfare Beards
Telegraphic massage dated 8th December 1995 en the abeve subject
I am te say that the sub-cemmittee after theughtful censidera-

- tien recemmend the name of Kum,Kamala Devi Assistant Preject
Officer Central Seciid Welfare Beard New Delhi whe is new
serving as Secretary Manipur State Secial Welfare Advisory
Beard on deputation fer placing befere the Belectien Cemmittee
for appeintment against the pest of Secretary Manipur.State
Secial Welfare Advisery Beard, Imphaleither Tor direct recruite
ment or on abserbsien with due pretectien of her past services
rendered in the Central Secial Welfare Beard, New Delhi as the
sexvices rendered by her during her tenure as Secretary under
this Beard is feund satisfactery and suitable fer the pest.She
pessesd all the requisits fer appeintment as Secretary ef this
Board,Necessary infermatiens like (a) Extract of the Resolutien
of the Sub-Committee (k) Recruitment Rules eof Secretary, Manie
pur State Secidl Welfare Advisery Beard (c) A,C.R, fer 3 years
Assesment Repert (d) Bie-data of Kum,N,Kamala Devi are alse
furnished fer faveur of deing the needful,

Encle:- As abeve,
Yours Faithfully-
Sd/-
CHAIRPERSON,

1 IR A
‘.c?‘.uﬂ Coaihi ; FATHAL #
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0,A.Ne, 198/96

Km, N,Kamala Devi - +s Applicant
Vrs,
U,0,1I & Ors - .. Resgpt,
PRESNT

THE HON'BLE SHRI G,L; SANGLYINE, MEMBER (ADMN)

Fer the Applicant: Dr;N:K;Singh,Advocate
Mr,A,Rachid

For the Respendents:s Mr, S,Ali Sr, C,G,S,C,

Date, ORDE :
19.9.96 Learned Counsel Dr, N,K,Singh fer the applicant
Learned Sr,C,G,S,C, Mr,S,Ali fer the respendents,
Heard Dr,N,K,Singh fer admissien and perused the
the contents ef the applicatien and the reliefs seught,
Applicatien 1s admitted,Issue notice en the respendents
by registered post,Writtrn Statement within six weeks,

List fer written statement and futher erders on
14,11,96,

Heard counsel fe the parties en the interim relief
prayer, It has been submitted that salary ef the appli-
cant with effect frem 1,2,96 had net been paid even after
she had repnrted back fer duty in Imphal, In the circumse
tances of the case it is erdered that the respondent shall
pay the salary of the applicant with effect the date of
her resunming duty in Imphal effice after returning frem
Delhi if she was actuslly werking in the pest of Assisw
tant Preject Officer in Manipur State Secial Welfare A
Advisery Beard within ene menth frem te.day,

Copy of the erder may be furnished te counsel of
beth sides.
SD/MEMBER
Certified te be true

Court Officer copy.
Central Administrative Tribumal
Gauhati Bench Gauhati-5,
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Te

" The Chairman
Manipur State Sechal Welfare
Advisory Beard, Imphal

Suble Request for previding the required partisulars
to a effice Roem

Madam,

I have the honour te say thanks for previding
a roem fer me w, e, f. 4 th April 1996, But I am requesting
again te previde the require particulars such as ene

Almirah, rack light, pens And fan is very much necessary ¢
for these days of summer season,There is ne pen except
pen stand and ne ceiling bell alse

You are therefere requsted to previde the
necessary particulars frem time to time accerding te the
season

- Yeurs Fa thfully,
- sd/-

‘ : (N, Kamala devi)
Date: 124,96 | A,P,0)
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